IN THE CENTRAJL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD-
' 0.A.NO. 967 of 1995. ' '

Betweean Dated: 21.8.1995,

smt. Azeemunnisa Begum voe Applicant.

And

ET I

1. The Telecom District Engineer, Warangal.

2. The Assistant Director(staff), Telecommunications, Nampally

5

station road, Hyderabad.

T

3. The Chief General Manader, Telecommunications, A.P.Cricée, %

Nampally Station road, Hyderabad. i‘;’

5

ves Respondents &

H

counsel for the Applicant : Sri. N.Krishna Rao ‘
counsel for the Respondents :+ Sri., N.R.Devaraj, Sr. CGSC. ?

CORAM:

Hon'ble Mr. A.B.Gorthi, Administrative Member

COntd: l.tz/-



0,.A.No,967/95 - Date of Order: 21.8.95

X As per Hon'ble Shri A.B,Gorthi, Member (Admn.) X

‘Heard Mr.N.Krishna Rac, learned counsel for

the applicant and Mr.N.:.Devraj, learned standing counsel

for the respondents,
2, Admit,

3. : .. The applicant's_husband, late Moﬁd,Raj
Mohammed died on 20,6,93 at Jangaon due to electric
shock while petforming official'duties nedr the R&B Guest
House, Jangacn, The employee was working as a temporéry
Status Maédoor under Respondent No,l, The‘applicént 1sﬁl
unfortunate widow who was mag¥ied to the employee bardly
one month before‘tggi'tragic death of the'employee, The
applicant submitted a formal application on 6,11.93 seeking
compassionate appointnentrfiom memo dated 23,11,93 issued by\
the IEle;om Distriét Engineer, Warangai it appears that the
department is in‘the_procesé of considering the case of
the applicant_fpr he; compassionate appointment, It is
also seen from £ffe another memo dated 26.11.93 issued by
Kal- Mfd““"{,
the Assistant Directo;_(Staff)LthE:?epartment.taﬁ&ian :

observation that the applicantis g2 legal heir of the late

" employee.,

4. -‘ ~ In view of the afore-stated circumstances
ané after hearing the learned counsel for both the parties,
the OA is {disposed of with a direction to the respondents
to consider the case of the applicant for appointment on
compassionate grounds and pass appropriate orders thereon

within a period of 2 months from the date of communication

j/.



of this order, 1In case the applicant®s request could
not be accepted reasons of the same shall be communicated
to the applicant, The applicant will be at liberty to

approach the Tribunal to file a fresh OA, No order-as

Fﬂﬁﬂ%““’«“?%ggkxf;
. ( A,B.GORTHI )

Member (Admn. )

to costs,

{Dictated in Open Court )

s
Pt

r Dated s 21st August, 1995

Copy to:=-

1. The Telecom District Engineer, Warangal.

2. The Assistant Director(staff), Telecommunications,
: "‘:"?'n
Nampally station road, Hyderabad.

3. The Chief General Manager, Telecommunications,A.P.Circle,
Nampally station road, Hyd.

4. One copy to Sri. N.Krishna Rao, advocate, CAT, Hyd.
5. One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.

6. One copy to Library, CAT, Hyd.

7. One spare CODY.

Rsm/=




TYPED BY CHECKZID ZY -
CCMPARED BY APTROVEL nyW
, _ . -

IN THE CENTRAL ADMINISTRATIVE TRITUMAL
" HYDERARAD BEMCH AT HYDRERABAD,

HON'BLE 'MR. A.B. GORTHI, ADVINTCTRA-
“PIVE MEMBER.

AL

MEMTER.

GREER/JUDGEMENT &—"~

' DATED Z) \ 2171995,
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ADMITTED AND INTERIM DIRECTIONS ISS3UED.

* ALLGWED.

7 DISPOSED OF WITH DIRECTIONS. .

DIGMICSED.

DISMISSED XS WITHDRAWN.

SED FOR DEFAULT.
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